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Ms G Meera. Representing counsel for petitioner present. Shri T Sri Krishna
Bhagavat, counsel for R1 present and filed CA 17/2017 for condoning the delay
of 7 days and CA 17A/2017 for setting aside the ex parte order passed by this
Tribunal on 15.11.2016 against R1. Counsel representing the petitioner reported
no objection for condoning the delay as well as setting aside the ex parte order.
Having heard the counsel for R1 and having gone through the reasons for his
absence on 15.11.2016, this Tribunal is satisfied with the reasons mentioned in
the application. Accordingly the delay of 7 days is condoned and also the CA is
allowed by setting aside the ex parte order passed against R1 on 15.11 2016. At
request of counsel for petitioner, time extended for bringing the LRs of R9 &

R12. Put up on 13.03.2017 at 10.30 A.M.
(K.Anantha J%nabha Swamy)

Member (Judicial)




